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Office rote as tD 
Order with Signature 	 action ( if any) 

taken on order 

Petitioner, 	.\ Heard learned lawyer for theL 

lemed Gove rninent 	Aicate appearing 

on 5ehalf of Respondents 2 & 3 and 1earnd 

Aiditinal. Starrling Counsel Shri u.s, 

ioha atra appearing on behalf of Fs.No.4. 

In this application, the applicant has 	 e\ 	s-)• 

prayed for quashing the departmental 

prozeedings, Annex ure-1 and for giving 
1 	 '- 

consequential service benefits, acCoiág 

to law. In the Counter submitted by the 

Respondents 2 and 3 it has been mentior 

that the Government in Hne Department 

have already cancelled the departmental H 

prcccedlk gs against which the applicant 

\ 	U has ccme up.znnezure_R-3/l, is an order 
- 	

C 

Vt  dated 3-12-1995 cancelling the departmen\ 

ta]. proceedings. In view of this, the 

prayEr for quashing the departmental 

proceeding has oecorre infructuous.As 

regards the consequential benefits, it H 

has ben submitted ôy the Respondent 
* 

No.2, in para-4, of the counter that the 	- ) \ 
dase of the applicant has been cons ide ret 

for pranDticn and has been kept in 

sealed cover and the departmental prcceed _ 

have been a rped. Respondents should take 

all appropriate action strictly in 

accoraance with rules, with regard to 

consequential service benefits, if any 



Ln 

Cerial 	 Office note as to 

No. of 	Date i f 	 Order with Sigrture 	 action (if anY) 

Order 	Order 	 tan oil d€ 	- 

tobe gin to the petiticner. 

	

With the above directiais 	L 

and cbservaticns, the O.A. is disposed of. 
k 

	

There would be no Order as to Costs. 	
-\ 
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